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NOTES.

HOME—A, JUNE 1803.
Nos. 62-66.

Criminal and Civil Business Returns for Hill Tracts in Assam,

Will office please let me have a list (with specimens) of the avnual and quarterly returns which we
receive, showing the dispo-al of () Criminal Court work, and (b)-Civil Court work, from (7) the Assam
Valley, (7¢) the Surma Valley, and (257) the hill districts.

If there is a list of all returns due to us from each of the three cl sses of districts, it may be
submitted, and the return to which I now refer may be indicated by marks upon it.

13th Scptember 1902.

*8, N. D.—20-8-1902.

Assistant Sserstary (through Revenue¥),

J. B. FuLLzz.

A copy of the list of returns due to the Chisf Commissicner is put up. The returns referred to

bave been marked in the list.

We have also a stalement compiled from information furnished by Deputy Commissioners for the
General Aldmi istration Report, which gives revenue, criminal, and civil statistics; it is No. 105

(page 38 of the list).

M. R.—22nd September 1902.

Secretary,

22nd September 1302,
Chief Commissioner,

24th September 1902.

® No. See note on (5) below.—J. D.

H. CorkEry.

F. C. HEXNIKER.
Judicial-Criminal.

(3) No. 27.—Why do we not receive this from the Cachar Hill
tra t and from the Lushai Hills ?¥

(6) No. 55.—Was this compli-ated retumn prescribed by the Government of Inlia ? Why shoald
we not abolish it ? ‘1he information is presumably all incladed in the returns which go to the High

Court.

(7) No. 60.—Surely this can also be abolished ? It must be practically alwaysiblank.
(8) No. 105.—Why should not the Depaty Commissioners inclade this in their annual report ?

® No. See nofe on (5) below.—J. D.

No. 26 and No. 35 (Fines).—Do we not get thes: from the Lushail
Hills ? If not, why not ?* -

Civil Business.

(9) No. 64 and No. 65.— I sappose tkat these returns are prescribed by India?
(10) Why do we not raceive rcturns of civil business from the hill distriets in some such form as
No. 27 ? Hus the yoint never been considered ? If not, I should like to have a form drafted.

25th September 1902.
8. N, D.—21.10-19"2.
A. K. vuha—2:-10-1902.

* Jame, B, July 1899, Nos. 483-409, page19,
Tha2 fgures wore shown in the goarter.

wrs snbmitted for tue Cachar d strict ;
t5 5 re uru has also been discomiinned,
=is [ar2al No. 11 af page 4 of Home, A,
szl 1203, Nos, 95-96-

¥

A H.;'

.

¢ |

also ~otes on No. 9 in unprinted E-W,
: o Homs, A, July 1901, Nos. 85-86.—

)

bag

!

Deposit, J, June 1899, No. 26-

s i¢ msad to see thst the power of whip-
To9¢ = met abesei, Wa had nn ingtance of
t5s gt vear in the cageof Mr. Culqulwan®
3= Norsh Lavhimpur —7. D,

* Eome, A, Nov.190L Nos, 63-81.

Heme A, June 1853, Nos. 52-34, gnd
Si==< (Mise., Oct. 1384, Nos. 196-197.

J. B. FuLLER.
Assi.tart Secretary (through Revenue* aud Generalt),
(5,—We used to receive it {rom the North Cachar Hills, buf it was

discontinued* on the representation of the D:puty Commissioner,
Cachar. Fiom the Lushai Hills no returns have been yet called for
(except in one or two special cases). Please sze some nctes which

were recorded in 1899.

(6)—1It was prescribed by the High Court and adopted by the
Chief Commissioner. Pleas: see rule 4, Section X VI, of the Mapu.l
of Executive Rules (page 41).

(7)—Tkhe form was prescribed by the Government of India. Please
see correspondence in the marginally-noted collections.

(8)—The Deputy Commissioners are at liberty to add to or reduce the subjects of. their General

* Some, A, Nov, 1838, Nos. 25-30.

Ths might be incleded in the annnal
r=port 'm the form of & sta'ement, It isa
sixtemment wihjsh was required for the
feserd Aiministrstion Revo:t, from which
s2st mmert: are sow to be excinded —
I o.—13.13-1002,

* Home, &, Auvg- 1501, No-, 67-04.

Administration =~ Repoit  (paragraph 2 of Assam  Resolution
No. 7T778—81G.* dated the 13th October 1899), The statement is
at present submitted for the Frovincial General Administration
Report. It was preseribed by the Government of India. The fil:
containing the orlers, however, appiars to have been lost in 1897.

(9)—Yes, please see¢ orders in the marginally-noted printed collec-
1&(‘;!1.* v

(10)—No, we do not receive any civil statements from hill districts. The civil statements we used

*« Eome, A, July 1501, Nos, 05-86.

to receive are put up for inspection. These returns were discontinued
by our Circular No, 21G ;¥ dated the 2Ist Jume 1901. Kklease sce

Sari:0 No. 15 of the statement ancexed fo the Circular.
M. B.—13th Noyember 1902.




Secretary,

The above information answers Chief Commissioner’s queries of 25th September.
13th November 1902. J. DoNarp.

Chief Commissioner has ordered that this be printed and submitted with the one about a Kistbands
and Teouzi Form,

Do so.
13th November 1902, F. C. HENNIKER.
Chief Commissioner,

, V0. (5)—The notes in unprinted K.-W. Home, A, July 1901, Nos, 95-96, which led to the
discontinuance of the quarterly criminal business statements formerly submitted to this office from
T gotortanate, as orimioal work fglhe.f‘;’ ;tnd Cacha.r‘. IWhen these returns were abolished owing to an
RSN owmicis s qurely rtum of ciminl buis o the Nor

Oders should fisue as proposed.—J. B. % (copies of criminal register I and ecriminal appeal reﬂister)“t(:)' be
submitted again quarterly for the North Cachar Hills. "

® Binoe Ebscoedbinid. wil ‘it ones No. (10)—We roceive anmmal civil justize returns* for these

Fryseribed to b subaiited with General districts, which it was thought would be sufficient.

15th December 1902. F. J. MoNAHAN.

Eaztract from the Chief Commissioner's note, dated the 23rd December 1902, on Diary No. 674 Return
of 1902.

. No. 2T.—(1) Copy of Register No. 1 of erimes reported and cases decided. (2) a copy of the entries
in the appeal register.
(5) Restore the list to the North Cachar Hills and prescribe for the Lushai Hills.

(6) I have been used to the idea that whipping should be encouraged as an alternative to imprison-
ment in the case of those to whom it would be no special diszrace.

But the return may stand.

* Return No. 105 slready nbolisnea (/) Useless : but may stand.
under Circulsr No. 8A., dated the 18th (8) Abolish.*
February 1903, ~Rebati,~17-4-1908. .
(9) May stand. -

Eaztract from the Chief Commissioner's note, dated the 23rd December 1902, on Diary No. 674 Return
of 1902,

Civil statements from hill districts.

10. The cld form of return was us:less for purposes of control. Why should we not receive each
quarter a copy of the civil case register entries —with a copy of the ecivil appellate register entries—
as we do in the case of criminal work ? Would the entries be so very numerous ? I thiok not—and
should be glad if forms were drafted for approval. The Chief Commissioner is a controlling officer
and should be in & position to exercise his control.

Secretary,

The action now needed in respect of the civil and criminal returns in accordance with the above
orders is noted on below :

(5) Return No. 27.—The only point that need be brought to notice is that the form of appeal
register (criminal) has recently been modified. Sir Charles Elliott’s memorandum, dated the 4th
October 1882, showing the old form and a revis:d form put up for inspection.

Two drafts put up in accordance with Chief Commissioner’s orders prescribing the return for Lushai
Hills and re-prescribing it for North Cachar.

"(8) Returns Nos. 26 and 35~(Fide Chief Commissioner’s order of 25th Siptember 1902).
From the fact that Chief Commissioner bas passed no subsequent orders about these, we understand
* Filo No. 205 of 1833, Home, A, Dec. that it has been decided not to prescribe these for the Lushai Hils.
1906, Jos, 115135 Forms of and authority* for the two returns are, however, put up.
(10) It appears from the General Administration Reports of the Naga Hills, Garo Hills, and
Khest and Jaintia Hills for 1901-1902, that the numbers of original, civil, and criminal cases for

disposal in 1901 wer: as under :
Criminal.  Civil,

Naga Hills oo 139 105
Garo Hills e 197 90
Khasi and Jaintia Hills G aws 116 162

Th's would indicate that if a quarterly return made up of a copy of the criminal case register can
be submitt:d, as it is done at present, a similar return for eivil suits need not be an unusually long
one on the score of numerousne:s of entries, Ia th:se circumstances we understand Chief Commis-
sioner’s orders to preseribe the submission of a quarterly return made up of (1) a copy of the register
of civil suits and (2) a copy of the register of appeals (c¢ivil). This should perhars be prescribed for
the Naga Hills, Garo Hills, Khasi and Jaintia Hills, Lushai Hills, and North Cachar.

A draft put up preseribing this return for the Naga, Garo, Khasi and Jaintia Hills, and the
return has been included in the two drafts put up, requiring the submission of the similar criminal
return from the Lushai Hills and North Cachar.
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The forme of returns —Civil Statem:nts A-I, A-II, B-I, B-II and D—lately abolished by our
Circular No. 21G.,* dated the 21st June 1901, are also submitted for
inspection.

Tt is as well to note that the High Court’s forms of civil suit register and civil appeal register,
which are more elaborate than our corresponding forms for hill districts will be found on
pages 231 and 242 of High Court Civil Circular orders. However it is probably not inteaded to change
the forms now-

Rebati—16th April 1908.

I have taken up this case to Chief Commissioner and prepared drafts I and I in accordance with :
his orders, which should issue without-delay.

21st April 1903. F. J. Movranax.

[To the Deputy Commissioners Khasi and Juintia Hills, Garo Hills, and Naga Hills, No. 592Misc.—
1751-1753J., dated the 23rd April 1903.] o

[To the Deputy Commissioner, Cachar, and the Superintendent, Lushai Hills, No. 592Misc.—1754-1755J., dated
the 23rd April 1803.]

® Page 1 of Home; A, July 1901, Nos, 85-08,

Under-Secretary,
There is one point on which fical orders have not besn passed, viz., preecribing returns of fines for
the Lushai Hills. There are two returns :

No. 26.—Quarterly balance sheet of judicial fines.
No. 35.—Half-yearly statement of irrecoverable fines written off by the Deputy Commissioners.

Please see paragraph (8) of Rebati Babu’s note, dated the 16th April 1903. I think these raturns
may as well be preseribel for the Lushai Hills.

C. G.—14th May 1903.

°

Secretary,
21st May 1903. J. Doxaro.
25th May 1903. F. J. MoyamAN.

[To the Superintendent, Lushai Hills, Nos. 592Misc.—2475J. and 592Mise.—2478J., dated the 30th May 1903.]
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Criminal and Civil Business Returns for Hill Tracts in Assam.

No. 62,

No. 592Mise.—1751-17537,, dated Shillong, the 23rd April 1903.

From—The Secretary to the Chief Commissioner of Assam,

5 & Garo Hills.
To~The Deputy Commissioners of Faga Hidls.

Thust and Jaiatis Hilk.

In supersession of the orders contained in Rule 11, Section 1, Chapter III,
page 70 of the Manual of Executive Rules, I am directed to say that in future you
should submit every quarter (within 15 days after the close of the quarter), a copy
of entries in Criminal Register I of crimes reported and cases decided, and in your
eriminal appeal register, relating to those cases only which were pending for over
three months at the close of the quarter. A copy of entries in your register of
political cases relating to cases which were pending for more than three months
at the clcse of the quarter should be submitted at the some time. A brief note
should he given in the remarks column of each return explaining the catises of
delay in the disposal of each case shown therein.

2. T am to request that you will be so good as to submit by the same date for
each quarter (beginning with the quarter ending the 30th June 1903, copies of entries
in your register of civil suits I and in your register of civil appeals VI, relating to
cases which were pending for more than six months at the end of the quarter, with
explanations of the delay in disposing of each case.

No. 63.

No. 592Misc.—1754-17557., dated Shillong, the 23rd April 1903,

From—The Secretary to the Chief Commissioner of Assam,
To—The Deputy Commissioners of %ﬁ;
- ; [In supersession of the orders contained in this cfice
{ ] Caechar only. - 25
letter No. 345Retn.—696A., dated the 2nd May 1899],
I am directed to request that in future you will be so good as to submit within
15 days after the close of each quarter, beginning with the quarter ending the 30th
June 1903, the following returns for the Zefh Cads Hjllg,

(1) a copy of entries in criminal register I of crimes reported and cases decided,
and in the register of political cases and criminal appeal register IIIL relating to
cases which were pending for more than three months at the close of the quarter.

(2) A copy of entries in the register of civil suits I and the register of eivil
=ppeals VI relating to cases which were pending for more than six months at the
close of the quarter.

A brief note should be furnished in the remark column explaining the cause of
the delay in the disposal of each case shown in the returns.

Ot e oxl [2. The maintenance of the registers referred to was
e o sanctioned in this office letter No. 396For.—2767P., dated
the 16th Jume 1902.]

B



2 ASSAM SECRETARIAT PROCEEDINGS,

H. 64-64a. Criminal and Civil Business Returns for Hill Tracts in Assam.

No. 64.
_ No..592Misc—24761.,dated Shiljong, the 80th May.1903.
From-—-The Under-Secretary to the Chief Commissioner of -Assam,
To—The Superintendent, Lushai Hills,

I am directed to invite a reference to rule 24, Section VI, Chapter I, page 11 of
the Manual of Executive Rules, and. to request that in future you will be so good as
to submit in the annexed form (Assam Executive Form No. 329), within 15 days
after the close of each half-year, beginning with the half-year ending the 30th June
1303, a statement of irrecoverable fines written off by you during the period.

No. 64A.
[Assaum ExrcuTivE Form No. 329.]

Half-yearly Statement of Irrecoverable Fines writfen off by Deputy . Commissioners submiited for
the C kief Commissioner’s
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2 ASSAM SECRETARIAT PROCEEDINGS,

H. 64-64a. Criminal and Civil Business Returns for Hill Tracts in Assam.

No. 64. o

L~ No..592Mise.—347617., dated Shillong, the 80th May. 1903.
From—The UnderSecretary to the Chief Commissioner of -Assam,
To—The Superintendent, Lushai Hills,

I am directed to invite a reference to rule 24, Section VI, Chapter I, page 11 of
the Manual of Executive Rules, and.to request that in future you will be so good as
to submit in the annexed form (Assam Executive Form No. 329), within 15 days
after the close of each half-year, beginning with the half-year ending the 30th June
1303, a statement of irrecoverable fines written off by you during the period.

No. 64A.
- [Assam ExrcuTivE ForM No. 329.]

Half-yearly Statement of Irrecoverable Fines written off by Deputy . Commissioners submitted for
the C kief Commassioner’s
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Criminal and Civil Business Returns for Hill Tracts in Assam. H., 65-66.

No. 592Misc.=—=2478J., dated Shillong, the 30th May 1903.
From—The Under-Secretary to the Chief Commissioner of Assam,
To—The Superintendent, Lushai Hills.

T am directed to request that in future you will be so good as to submit in the
annexed form (Assam Executive Form No. 128), within 15 days after the close of
each’quarter, beginning with the quarter ending the 30th
June 1903, the return noted in the margin.

Balance sheet of judicial fines.

No. 66.

[Assam Execurive Foru No. 128.]
Balance sheet of fines for the quarter ending
Grant balance of fines outstanding.

Amount imposed during quarter, i.e., total of black ink entries in column 6,
Grand total realizable.

Amount remitted on appeal, ete., or written off by Commissioner’s order, i.e.,
grand total in column 8.

Amount realized.
Of new fines

i.e., total of blank ink entries in column 12,
Of old fines, i.e., total of red ink entries in column 12.
Grand total (of column 12).

Balance—
Of new fines

i.e., total of black ink entries in column 13.
Of old fines

i.e., total of red ink entries in column 13.
Grand total (of column 13).

Certified that the total of the above realized fines has has been brought to credit
in the treasury accounts.

Initials of Treasury Officer
»  of Court Inspector
,» of Fine Moharrir.

) Magistrate
Magistrate’s office, -

The 1903.




